
': lr

F'ORM A
Puur,Ic AnxouxcnMENT

(under Regulation 6 of the Insolvency and Bankruptcy Board of
Resolution process for corporate persons) Regulationr

FOR THE ATTENTION OF TIIE CREDITORS OF SHRI AMBICA INTERNATIONAL FI

rdia (Insolvency
20r6)

)D COMPAI\TY PYT. LTD.

RnlnvlNr Plnrrcullns
us ur so{porale oeotor SHRI AMBICA

FQOD COMPANY P!
NTERNATIONAL
I. LTD.2. Date of incorporation of comorate debto. l5* November.2006

a
J . Authority under which corporate AeUtor

is incorporated / registered
Registrar of Companies-
(Under Companies Act,

Delhi
es6)

4. Corporate Identity No. / Limited Liubilitv
Identification No. of coroorate debtor

usl l09DL2006PTCl5s25

5 . .asoress or tne regstered ottice and
principal office (if any) of corporate
debtor

Regd. Office- 1008 D Ma
Netaji Subhash Place, Wt
Pitampura, Delhi- 11003,
Works at Nadana Road I
Haryana-132116

l, Plot No. A1,
zirpur District Centre,

rraori, Karnal,

6 . rnsotvency commencement date in
respect of corporate debtor

l6* October, 2019
2r.r0.2019)

(Order received on

7. Estimated date of closure of insolvenw
resolution process

l3- Apri l ,  2020 (180m D
commencement Date)

ry from the lnsolvency

8 . Name and registration nutnbGiJf thE
insolvency professional acting as interim
resolution professional

MAHESH BANSAL
IBBI/IPA-OO I /P-PO078: 2017-2018/tr34r

9. Address and e-mail of the interim
resolution professional, as registered with
the Board

MAHESH BANSAL
M/s. Mahesh Bansal & I
Chartered Accountants,
SCF 24, First Floor, Bhar
Ludhiana 141008 (Punjr
E-mail- emmbee.consul

ssociates,

ilr House,
,)
inofi)omqil

10. Address and e-mail to be us.ed for
correspondence with the interim
resolution professional

MAHESII BANSAL
IWs. Mahesh Bansal &,!
Chartered Accountants,
SCF 24, First Floor, Bha
Ludhiana 141008 ( Punje
E-rnail-in.shriamhica inf er

l t Lasr oare ror suDmtsston of claims 04'November,2019
12. r-lasses or credltors, lt any, under clause

(b) of sub-section (6.4) of section 21.
ascertained by the interim resolution
professional

N/A

1 3 . r\ames or msotvency protbssionals
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

N/A

t4. Relevant Forms and
Details of authorized
representatives
are available at:

(a)
(b)

(a)
(b )

,wnloadform.html

Notice is hereby given that the Hon'ble National Company Law Tribunal, New Delhi Benchhas ordered the commencement of a corporate insolvency resolution p;.;"+Nt;"s'rru,
Court



The creditors of IWs Shri Ambica fnternational Food company pvt. Ltd.,submit their claims 
.with progf f or before 04tq NJ;6 er, 2019professional at the address mention$d against entry Nol 10.

The financial creditors shall subnlit their claims wi{h proof by electronicreditors may submit the claims witf proof in person, d, o*;; fy etectroni,

INTERNATTONAL F.OOD COnpANy pw. LTp.
2r.r0.2019)

Submission of false or misreading ploofs of claim shall athact

Date: 2l't October, 2019
Place: Ludhiana

l6e october, 19 (Order received on

hereby called upon to
the interim resolution

means only. All other
means.

ll indicate its choice of

CA Vah
tion Piofessional

Celt 9814117576


